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TS(M) No. 0t/2021
Present: Sri Chatra Bhukhon Gogoi,

District Judge,
Sonitpur, Tezpur,

Smti Rita Bhatacharjee Vs. Sri Subunath Bhatacharjee

ORDER

Learned lawyer for the petitioner is present. By this order I
propose to dispose the case in the open court today itself.

I havc heard the learned counsel for the petitioncr.

This is an applicatjon u/s 13(1)(i a) and (i_b) of Hindu

Marriage Act, 1955 for grant of a decree of divorce by dissolution of the
marriage solemnizcd between the petitioner and respondent on

2510212005 according to Hindu Rites and Customs in presence of both
families, friends and well wishers.

From the pleadings, it transpires that the petitioner Smti Rita

Bhatacharjee and respondent Subunath Bhatacharjee being Hindus by
religion marriage between them was performed on 25lO2l2OO5

according to Hindu Rites and Customs. Thercafter, both parties started
to live as husband and wife in house of the respondent at Dutta Bagan

By-lane, P.O./ Dist.- Dibrugarh, Assam. However, they do not have any

issue. It is pleaded that aftcr few days of marriage, respondent and his

family subjected petitioner torture both physical and mental by

demanding dowry and on one occasion rcspondent asked her to
purchase a land at Dibrugarh and to construct a house on the land.

Apart from this, the petitioner had brought lots of gifted items
(streedhan) such as Dunlop sofa set, tea table, one refrigerator, color

W, dining table with six chair, bed with mattress, blanket, steel almirah,

dressing table, wooden alna, sewing machine, utensils of pittal and
glass, 2 gold chains weighing 20 gram,2 gold rings weighing 10 qram, 2

gold churi weighing 10 gram, sarres and othcr cloths etc. at the time of
her marriage. When petitioner failed to fulflll illegal demands of dowry,
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pass a decree of divorce for dissolution of the marriage between the

petitioner and respondent performed on 2510212005.It is also seen that

the respondent after proper service of notace on him did not appear in

court and accordingly, Court proceeded the case ex-parte against the

respondent, thereby proving the fact alleged by the petitioner for

passing a decree of divorce by dissolution of marriage between the

petitaon and respondent u/s 13(1)(i-a) and (i-b) of Hindu lvlarriage Act,

1955.

In view of the forgoang discussaon and reasons, the marriage

between the petitioner and respondent performed on 25/02/2005 under

Hindu Marriage Act, 1955 is dissolved.

Prepare the decree accordingly.

(C.B.Gogoi)
District Judge

Sonitpur, Tezpur.


